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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPaL BENCH N^V DEWI

O.A. m. 3129/92
M^34i5/94

O.A N» ,2739/91
M.A N«. 3895^
New Delhi, dated the December, 1994.

Hen'ble Shri N.V. Krishnan, Vice Chairman U)
Hen'ble 5mt. Lakshmi Swaminotha, Ateiab«r(j)

OA NO .3129/92

Shri Sumer Sing' o/o Sh.Nand Lai
-V* H.Block H.No.270,
Sulatan Puri, Delhi

(By Advocate Shri U.K. S«ur,proxy
counsel for Shri V,P^hatti«J }

V/s

through the Genl .M.n-ger.
Northern Railway, Baroda House.
N^w Delhi. '

2. The Jivisicnal iUy Manager,
Northern Railway, aikoner.

3* The Assistant engineer.
Northern Raily.ay, Sirsa (Haryana)

••• Applicant

...Respondents

A.K.Singh.pr.,y, c.un«lfor Shri Roroesh Gautaai )

739/91

1. Shri indraj s/o Shri Samshu

2. Shri Banwari • Shri Ruda

3. Shri Ram Kuaar Shri Dhanda

4. Shri Matadin " Shri Orakar

5. Shri Rat Rom " Shri Ram S.-arup

6. Shri Sant Ram" Shri Doega Ram
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7. Shri Nahd S/# Shri Binji Nath

8. Shri An«r Singh s/« Sh, Kalyan S«h«i

9. Shri Ramji U1 s/» Shri Bh*r« U1

10. Shri Haraesh s/» Shri Ham Swarup

ii. Shri 3#hin Lai s/« Shri Bhura aam

12* Shri Ganpit s/» Shri Hanuman

13. Shri Hameshv.ar $/• Shri Ballu

14. Shri Sena s/» Shri A^ala

.. Applicants

8-iO »bstt.ingineer, Bandikui
11-14 ; Assistant Engineer, Fulera.

(By Advocate Shri M.K.Gaur^prexy counsel
for Shri V.P.Sharma counsel for the
applicant)

Versus

1. 'Jhion of India through the Genl.Manager
ikestern Railway, Churchgate, Bombay.

2. The Divisional Rly.Manager-
Western xlailway, Jaipur.

3« The assistant Engineer,.Western Railway.
Bandikui. '•

4. The assistant Engine^^r,We stern Railway
Ambala. '•

...Respondents

(By Advocate Shri a.K.Singh,proxy
for ^^hri Romesh Gautam,counsel i I
respondents)

counsel
or the

ORDER (ORhL^

(Hon'ble Shri N.V. Krishnan, Vice Chairman (a))

When the matter came up today, learnod
counsel for the parties agreed that these Ohs can be

disposed of on the basis of the order in the OA No.2441/91
docidod on 26-5-1994. Accordingly these OAs aro being
disposed of. |
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2. These Oas are being dispesed •£ by this cemn
•rder with the censent ef the parties.

3. The grievance ef the applicants are si«ilar
They had been engaged as casual labourers by the
Railways f.r seme time. Thereafter the aaiUays
discontinued the engagement. The applicants nave
prayed that railway should be directed tc consider
the applicants f.r regularisation of their services
in preference to the junior and they they should
be further directed tc engage the applicants in

preference to iuniors in case of need for such
engagem nt has arises bef#re regularisation.

4. Asimilar matter Net and ors V/s Genl.
Manager(WR) (Om No.2441/91) was decided «n 26-5-1994
The applicants have filed M.s in both these o.s

requesting that the 0^ may also be disposed of
•n this line. That prayer is not opposed.

5. In view of this submission, we are of the viow
that these OAs now be disposed of with similar
directions as in the earlier case of Net Ram &others
(Supra)

^ 6, Ace.rdir,gly. th.se Ohs «. ,f ,.uh a
direction to the respondents t. include the neaes

•f the applicant in the Live C«ual Labour aegisur
if they are eligible f.^ inciusi.n in terms .f the

circular N..220H/190.)CK-A/aw date. 28-8-87 .f th.

General Manager, Nerthern Railway(r.f,rr.d t. in Net

a«'. judg,..nt) and give engagement t. th. applicant.
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« C.SU.1 lab.ur.r» if ,nd wh»n th. n...d .rises, i„ .ee.r<<
with th.ir Mni.rity in thst R.glst.r. It i, a.d* cl.«
that in .rd.r t. tnj^l||̂ ^^„p,rKi,„t, t. tak. such
icti.n, th* applicantssubmit r.pr.s«ntatitns t»
th. cpefnt .uthorlty ,*lthin .ne „nth frw, th. aaU
daU .f r.c.ipt .f this .rd.r,al.ngwith pr..f wiatinj U
th. clai« that they ar«^ntitl.d t. b. includ.d in th. U».
Casual Labour H.gist«r. »d3.n cas. such r.pnsent.ti.ns an
r.«iv.d, th. r.sp.nd.nts ar. directed t. disp.s, th.. .f,in
accidanc. with law within a futhr peri.d .f thre. ..nth^
th«t«aft.r undtr intinaati.n t. th. applicants.

7. applicants bav. fil.d ms f.r disp.sal .f this cu
in acc.rdanc. with th. judgment .f Met Raat,

the S.W have b.c.m. infructuous and stand disp.s,c .f

accordingly,

8. original .rd.r sh.uld b. kept in OA N,. 31?9/92.,„d
e.py there.f b. k.pt in .th.r Oa,

9. Th. r.sp.nd.nt$> c.unsel is .ntitl.c t. fe. in
case separately.

(Lakshmi Sv-aminathan)
Member (J)
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(N.V. Krishnan )
Vice Chairman (a)
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